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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL  

CENTRAL ZONE BENCH, BHOPAL, 

ORIGINAL APPLICATION NO. 77/2020 

 

IN THE MATTER OF: 

 

AARYA SHRIVASTAVA                                            …. APPLICANT 

VERSUS 

UNION OF INDIA                                                 …. RESPONDENT 

 

 

ACTION TAKEN REPORT ON BEHALF OF STATE OF MADHYA 

PRADESH 
 

IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER: 

 

1. That, OA 77/2020 was registered before the Hon’ble NGT regarding 

Encroachments/illegal construction in the boundary of the Bhoj Wetland and 

Sewage discharge in the waterbody. 

2. It is respectfully submitted that, in compliance of the previous orders of this 

Hon’ble Tribunal the Department of Environment has constituted a survey team 

vide notification dated 03.07.2025. The said survey team surveyed the 35 

encroachments and submitted its report. As per the report, 35 encroachers have 

been served with the show cause notices. A copy of the report submitted by the 

Survey team is marked and annexed herewith as Annexure R – 1.  

3. It is submitted that, the SDO (Revenue) has passed an eviction order against the 

encroachers. A copy of the eviction orders to the encroachers is marked and 

annexed herewith as Annexure R – 2.  

4. It is submitted that, the waqf board has claimed the ownership of certain 

structures being waqf property vide reply to the show cause notices on 

07.07.2025. the waqf board have been directed to submit the ownership 

document in respect of the structures such as Masjid, Madarsa and shops. 

5. It is submitted that, the officials of Bhopal Municipal Corporation and Revenue 
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Department have removed 8 out of 9 encroachments partially. 1 encroacher 

named Laxman Singh Thakur was not present at the time of removal of 

encroachments. Proceedings are pending in respect of remaining encroachers 

before the SDO (Revenue), T. T. Nagar, Bhopal. A panchnama has been 

prepared in respect of the removal of the encroachments from land, Khasra no. 

127 and 129. A copy of the panchnama prepared in respect of the removal of 

the encroachments is marked and annexed herewith as Annexure R – 3.  

6. It is humbly submitted that, geo – tagged photographs of the action taken 

against the encroachers in compliance of the orders of this Hon’ble Tribunal is 

marked and annexed as Annexure R – 4 (Colly). 

7. That, an Affidavit in support of the Action Taken Report is filed herewith. 

8. The Hon’ble Tribunal may kindly be pleased to take the present Action Taken 

Report on record. 

 

 

 
Date: 10.02.2026 
Place: Bhopal 

 

Through Counsel  
Prashant M. Harne  
Standing Counsel 
State of Madhya Pradesh 
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